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(b) whether his Ministry and the 
Ministry of Industrial Development 
have any co-ordination to exercise any 
check in the matter; and 

(c) whether any foreign exchange 
and foreign know-how lU"e nee...ted for 
these manufacture .and if so, how 
much of foreign exchange has been 
permitted by Government during the 
last' three years to these cumpanies 
and if these items are being manu-
factured by Indian firms for these 
(:ompanies then what steps Govern-
ment propose to curb this practice? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) The manufacture of non-essen-
tial goods not related to petroleum 
products by the foreign oil companies 
would require and industrial liccnce 
under the Industries (Developmeat 
and RCl!ulation) Act, 1951. In the mat-
t'er of examination of application for 
industrial licences by foreIgn oil 
-companies, there is coordination bet-
ween the Ministry of Petroleum 'IlIld 
'Chemica18 and the other ~n  

Ministries. 

(c) Does not arise. 

'Crash propamme fer Nltropn Fer_ 
.tOIzers d1lliDr FIfth Fin Year PJIUl 

'7860. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state: 

(a) whether there has been any re-
commendation made about crash pro-
gramme for creation of an addItional 
capacity of two and half million ton-
nes of nitrogen fertilizers during the 
Fifth Five Year Plan by one of the 
Committees appointed by the Planning 
Commission; and 

(b) if so, the salient features of 
the recommendations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI :DAJ,.BIR 

SINGH): (a) and (b). The Ap-
proach Document for the Fifth Plan 
has projected an output estimate of 
J9.12 i.alth tOllnes ot Nitt"ogen .md 
11.75 lakh tonnes of p,O, by 1978-79. 
The document' also o n ~  thc need 
for higher production to obviate subs-
tantial imports from the balance of 
payments angle. Fertilizer Cor.sump-
tion is presently assessed by the 
Ministry of Agriculture at 52 lakhs 
tonnes of Nitrogen and 22 lakh tonnes 
OfP.06 by the end of the Fifth Plan. 

Supply of Power to Madhya Pndeeh 
from JIlrakud 

7861. SHRI RANABAHADUR 
SINGH: Will the Minister of IRRI-
GATI')N AND POWER be pleased to 
state: 

(a) whether Government are aware 
of quantum of power to which Ma-
dhya Pradesh is entitled from Hira-
kud; and 

(b) if 50, the quantum thereof alld 
the action taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Government of 
Orissa have agreed to supply 5000 KW 
of power to Madhya Pradesh from 
Hirakud system. The points of sup-
ply, the voltage of the transmission 
line, its construction as also the tarifr 
for supply are, however, yet to be 
finalised by the two States. 

Grant of loan to M.P. L.l.C. 

7862. SHRI RANABAHADUR 
SINGH: 

SHRI G. C. DIXIT: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether L.I.C. of India has been 
insisting on execution of Mortgage 
Deed for grant of loan to Madhya 
Pradesh Electricity Board in spite of 
the fact that the State GovE:mment 
have agreed to give guarantee for thE: 
loan to the Madhya Pradesh Electri-
city Board; and 
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(b) if so, wilether Government of 
lDdia propose to .exSQl)t the Ma4bYa 
Pradesh Electricity Beard ~ execu-
tion of mortgage deed and isaue suit-
able instruCtjonl to the lo.l.C. i ~  

behalf? 

THE ~  WNISTER IN TJIE 
lIIlNISTRY OF IRRIGATION AND 
POWER ~ n o VER-
MA): (a) Loans to State Electricity 
BoarQs' are p-,anted by L.I.C. /olDder its 
MortgBll! $cl;I.eJDfi!. 'Pte L.I.C. IJas in-
formed that so far the Madhya Pra-
desh Electricity Board ~ not 
exp-essed ~  ii ~ n~ ~ 

to executioll ~t ~o t  Bond for 
obtaining Loans from the L.I.C., nor 
lias-the L.I.C. received any request 
hom either the' Government of Ma-
dhya Pradesh or the Madhya Pradesh 
Electricity Board for advancing 108118 
to the Board lipinst ~ n nt 

guarantee. For obviatini the diffi-
culties of those E1ectricity Boards 
which may not be having rea.fiy 
assets for mortgaging at 3 particular 
time, the L.I.C. considers the request 
of the Electricity Boards to grant 
such loans on the guarantee of the 
State Governments for an intering 
period of one year during which pe-
riod the Boards are expected to fulftl 
the necessarv mquirements for mort-
gaging the assets of adequate value. 

(b) does no& nse. 

Detaib of the c-* of lIlataWa Power 
to Madhya' Pradesh by U.P. Govem-

_eat 

7863. SHRI RANABAHADUR 
SINGH: Will the ~ist of IRRI-
GATION A.Nl). ~ be pleased to 
state: 

(a) whether the U.P. Government 
have made available to Madhya Pra-
desh the details 011 the cost of Mata-
tila power; 

(b) ~  1ilIi.s matt.er has been 
reported bY. tIM sWe Government of 
State ~ B08JICl to· the Gov-ernment ot India; and; 

!(-c) -jJ. so t t ~i  tf,ken b)' Gov-
~nt ~ this .. tiler! 

'tHE DEPUTY MINISTER IN TIlE 
MINISTRY O'F nmtGA1'roN AND 
POWER (SHRi BALGOVIND VER-
MA): (a) The o ~n t of Uttar 
Pradesh h .. ve _t, U Yilt, made a.vail-
awe tbe ~ detalJeto Madhya 
Pi:.desh. 

(b) This matter came up tor dlsC\lS-
sion at tl).e meetinJ ot the Central 
Zonal Council held. in 1961 when the 
hv.oState GO\1emtnents agreed to 
withdraw their objections and abide 
by the ~ t ~tions Qf the Sach-
!1.ey Col1)llljUee. ~ tlien this mat-
ter has not ~ repOrted to the 
Central GoverllDl$pt. 

ee) ~ QOt ariM. 

Fqati911 pi ~ tor ..."Iy of power 
to Maclhya Pradesh from Hlrakad 

111114. SHRI RANABAHADUR 
SINGH: 

SHRI G. C. DIXIT: 

Will the Minister of mRIOATION 
AND POWER be pleated to state: 

(a) whether Madhya Pradesh has 
been requesting for fixation of the 
rates for the supply of its due share 
of power from Hirakud on the basis 
~ the ~i of l1811er-at.i,on at Hirakud 
plua tc&Dm1.is8ion cqst; aDd. 

(b) if so, what difficulty the Gov-
ermnent of India have in agreemg 
to the request ot Madhya Pradesh for 
fixation of rate 0I'l the basis of cost 
of generation? 

THE DJn>UTY MTNISTtR IN 'tHE 
¥'INISTRY Of IRmGA110N AND 
POWER' (SI'llU BALGOVIND VER-
MA): (a) and (b). Yes, Sir, The 
States of Madhya l'tad'eSh and Orissa, 
haV'e, however, not so far come to an 
agreement, as the ~ints of supply, 
the voltage of transmission line and 
its oon:atIM:JtioD are sHU to be finalised 
by the two states. TIae Clhlet MinIs-
ters ot the two States said that they 
would' settle between t.ht!rn!Jelves. 'Ph. 
IIlatCler JfIill.i be PlU'lUecJ bt ~
~ .. 




